297 ASADHA 27, 1918 (Saka)

directions may be issued to the State Governments to
impose ban on lotteries. The Government of Delhi has
to incur a loss of Rs. 100 crore after imposing ban on
lottenies. But due to non imposition of ban on lottenies
of other States. those states earn crores of rupees from
Delhi and the Government of Delhi i1s bearng a loss of
Rs. 100 crore. The Central Government should bring a
Bill or 1ssue an ordinance in this regard so that lakhs
of people can be saved from being ruined

MR DEPUTY SPEAKER
issued during the session

SHRI DINESH CHANDRA YADAV (Saharsa) .= Mr
Deputy Speaker, Sir, the entire Bihar especially. Saharsa.
Sonpaul. Darbhanga. Madhubani. Khagaria Madhepura.
Sheohar and Kathar districts are badly affected by
floods. | would ke to inform the House that the Kosi
nver onginating from Nepal. earher used 1o flow upto
200 kilometers but due to the policies of the Government
its radius has been decreased to eight to twelve
kilometers only Flow of that niver after embankment on
eastern and Western banks 1s causing destruction in
that area as a result of which people of hundreds of
villages are rendered homeless every year But the
Government does not take measures 1o resolve this
problem This time also. Siman. Sidava and Nauhra of
Hansulia division of Baktyarpur of Saharsa district
Rampur. Chhalwan, Urhar and Murh villages of Kanwali
Gogari and Chautham divisions ot Khagarna distnict have
been cut oft from the rest of the country This problem
canno! be resolved at the State Government ievel No
solution has been found tll today to the problem of
mternational nvers which onginate from other countries
and flow 1n our country ruiming the people and
ultimately. fall into the sea with Ganga

Ordinance cannot be

In 1993, the Prime Minister of India and Nepal had
signed an agreement. As per the agreement it was
decided that a dam will be constiucted over
Pancheshwar. Kagual and Kosi nivers at Thitha Pani in
Nepal Power will be generated as a result thereof and
an attempt would be made to find a sciution ot tloods
due to Kosi niver | would hke to tell you that the State
Government has submitted the report to the Government
of India but no action has been taken in this regard
Cilearance has been given to the Pancheshwan nver
project in Uttar Pradesh but the Government has not
paid any attention 1o the Kosi niver in Bihar which causes
havoc 1n the State | would hke to request the
Government that the construction of a dam over Kos:
rver at Thitha Pam in Nepal should be undertaken
immediately. Government should make untinng efforts
for the construction of dam so that the people in my
region do not sufter due to bloods

| would ke to make one more submission that the
Government should send a team there to survey
destruction caused n that area and submit a report sc
that adequate compensation can be prowvided to the
aftected people.
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14.00 hrs.

SHRI MANHARAN LAL PANDEY (Janjgir) @ Mr
Deputy Speaker. Sir. all the Members of the House are
expressing their concern about the problem of flood but
on the contrary. Madhya Pradesh 1s facing the worst
drought situation of this country this year This State
produces 30 per cent of the total production of the
country Out of 70 percent crop of soyabean which is
cultivated in that State. 50 percent has been affected by
drought Paddy has been sown just in 50 per cent area
and n rest of the area 1t could not be sown due to lack
of water. The State Government 1s not 1n a.position 10
provide seeds of soyabean and paddy It could not
make available these seeds last year also Theretore
the condition ot the tarmers is stli very bad Farmers
are not able to get seeds and labourers are not getting
work. The State Government 1s not able to make
adequate arrangements Due to some political reasons
the State Government s not in a position to improve the
situation. Theretore. the Central Government should
make availabie the seeds of soyabean and paddy to
Madhya Pradesh and provide adequate funds to meet
the situation ot drought

[English]

MR DEFPUTY SPEAKER The hcuse stands
adjourned for lunch tc re-assembie at 300 pm.

14.01 hrs.

The Lok Sabha then adjourned for Lunch hil Fifteen
of the Clock

15.05 hrs,

The Lok Sabha re-assembied after Lunch a! Five
Minutes pas! Fifteen of the clock

iMr Deputy Speaker in the Charri

Calling Attention to Matter of Urgent Public
Importance

SITUATION ARISING OUT OF BURNING OF
SUGARCANE BY SUGARCANE GROWERS AND
NON-PAYMENT OF THEIR DUES

[Translation]

SHRI AMAR PAL SINGH (Meerut) = M: Deputy
Speaker. Sir. | would hke to draw the attention of the
Minister ot Food and Minister of Civii Supplies.
Consumer Attairs and Public Distnibution towards the
steps taken by the Government on the situation ansing
out of burning of sugarcane by sugarcane growers and
non-payment of their dues by the sugarmills

THE MINISTER OF FOOD AND MINISTER OF CiVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION ( SHRI DEVENDRA PRASAD YADAV)
Mr Deputy Speaker Si. dunng the period trom 1st
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October, 1994 to 30th September. 1995 i.e during the
sugar production year 1994-95. 1476 lakh tonne
sugarcane was crushed by sugar mills and 146.43 lakh
tonne sugar was produced. This was a record annual
production. But sugarmills have crushed much more
quantity of sugarcane during the sugar production year
1995-96. 1505 lakh tonne sugarcane was crushed by
sugarmills and 153.8 lakh tonne sugar was produced
upto 30th May. 1996. Sugarmills have been functioning
even after that period. 101 sugarmills were functioning
till 1.7.96 whereas during this period in last year only
39 sugarmills were functioning. The crushing of
sugarcane and production of sugar has surpassed the
quantity of production in the past whereas according to
the estimates of Agriculture Department the production
of sugarcane has been 267 million tonne during 1995-
96 which is quite less than the last year production of
271 million tonne. This matter was also taken up with
State Governments and | would lay that information on
the Table of the House if you allow me to do so.

So far as the burning of sugarcane by farmers is
concerned. information has been collected from the State
.Governments. According to this information the reports
of burning sugarcane in Hoshangabad and Narsinghpur
districts of Madhya Pradesh has been received which
reveals that on an area of 134 hectares after the first
harvesting the unprofitable crop of sugarcane was burnt.
The State Government has also told that both these
districts do not have any sugarmill and sugarcane Is
consumed by gur and Khandsari units only. Apart from
it reports of small incidents of burning of sugarcane
has also been received from Andhra Pradesh, Tamil
Nadu and Maharashtra but in these areas the crop of
sugarcane was not burnt by tarmers?

So far as the payment of prices of sugarcane to
farmers is concerned. | would like to say that the statistics
received on all India basis reveal that till 15th 'May, an
amount of Rs. 5831.76 crores has been paid to farmers
and still a payment of Rs. 1382.32 crores was due. This
includes the Statutory Maximum Price (S.M.P) of
sugarcane and certain proportion of sugarcane prices
fixed by the State Government and by themselves.

SHRI AMAR PAL SINGH : Mr. Deputy Speaker, Sir,
| have up to date figures with me. In every part of the
world farmers 1s encouraged for increasing the
production but here farmer is discouraged. | would like
to tell some fatts to you and this House about the
sugarcane growers in India. Farmers have produced
sugarcane in large quantity during 1977-78, 1991-92
and 1995-96 and during these three years farmers have
been exploited economically. In the year 1991-92
sugarmills were closed without completing the crushing
of sugarcane and for a long time Rs. 700 crores of
farmers remamned due on sugarmills, and thus farmers
had to ruduce their sugarcane cultivation area. In 1993-
94 the sugar production came to 98 lakh tonne whereas
in 1991-92 this production was 1 crore 34 lakh tonne.
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In 1994-95 sugar was imported even to meet the
domestic demand. A large amount of foreign exchange
was spent on it and sugar scam took place. Now as on
date the sugar production has increased to 1 crore 63
lakh tonne but farmer has been exploited economically
to a great extent. Farmers had to burn their sugarcane
fields. Sugarcane Department went to the extent that it
did not issue slips to farmers who had sugarcane but
issued slips to middlemen who purchased sugarcane
from farmers at a rate of Rs. 3 per quintal and sold to
sugarmills at a rate of Rs. 68-71 per quintal. Officials of
sugarcane Department earned a huge sum in
connivance with the middlemen by exploiting the
farmers. | would like to cite an example of Western Uttar
Pradesh. In Uttar Pradesh sugarcane officials conspired
with the officers of Shamli Sugar mill and created an
artificial break-down thus mill was closed down. The
sugarcane commissioner of the State was also involved
in this conspiracy. The crop of sugarcane of farmers is
still in the fields, the Government could get it checked.
As on date an amount of Rs. 1250 crores of farmers is
due on mill-owners for payment of sugarcane...

MR. DEPUTY SPEAKER : According to rules small
clarifictions or questions can be asked under the Calling
Attention Motion and a speech cannot be made.

SHRI AMAR PAL SINGH : Mr. Deputy Speaker, The
first orator could make speech, then questions can be
asked. | have read that the first person could make a
statement and other Members could ask questions.

MR. DEPUTY SPEAKER : Alright, you can ask a
small question.

SHRI AMAR PAL SINGH @ Rs. 1250 crore of
sugarcane farmers are due on the mill-owners for the
current year Rs. 950 crores of farmers are due on mill-
owners in Uttar Pradesh only. (Interruptions) There is
half an hour's time and | will conclude it in a little time.
1 crore 47 lakh tonne of sugar was produced during
last year and this year the estimated production of sugar
is 1 crore 63 lakh tonne. On 2nd July the hon'ble Prime
Minister had made an announcement that 50 percent
payment of sugarcane growers would be made
immediately whereas not even 5 percent payment has
been made so far. Farmers are in a miserable condition.
1 crore 23 lakh tonne of sugar is consumed by the
country every year.

According to the figures of production about 3 crore
10 lakh tonne sugar has been produced in the country
during the last two years.

MR. DEPUTY SPEAKER : What is your question?
| am intervening again.

SHRI AMAR PAL SINGH : Sir, the maximum
consumption of sugar in the country would be 2 crore 50
lakh tonne. It means that we have 60 lakh tonne surplus
sugar. | would like to say that efforts should be made
to export atleast 30 lakh tonnes of sugar and Sugar
mills engaged in export should be given concessions. My
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suggestion is that excise-duty on export sugar should
be reduced and it should be included under levy sugar.
Whether the Government propose to double the buffer
stock of sugar from 5 lakh to 10 lakh to expedite the
due payment of sugarcane growers. Sir, whether the
Governiment propose to increase the limit of stock for
the wholesale buyers? Whether the Government
propose to issue instructions for Reserve Bank of India
and State Banks to increase the loan hmit for sugar
mills, so that immediate payment could be made to
farmers?

Sugarmills ot the country have a crushing capacity
of only 40 percent. |. theretore request the Government
to abolish the licencing system for sugar industry. But
the dual system of levy sugar and free sale sugar
should continue. Such a system should be created that
old and new sugar industries both do not have to obtain
licence for increasing their crushing capacity | would
like to give another information in this regard that small
units ot Khandsarn are functioning throughout the
country. At present their recovery 1s 6 percent This
recovery would increase to 9 percent if vaccum pan s
allowed and licence system for this industry 1s abolished
Then there will be only 3 percent national loss. The
quahty of sugar would improve. This would increase
employment opportumities in rural areas and save
energy as they would produce Khandsari goods fot
their use through biolers Farmers would get a
competitive market and would not be compelled to take
their produce to mills ..(/nterruptions)

SHRI MUKHTAR ANIS (Sitapur)  We are not getting
what the hon Member is trying to say.

SHRI AMAR PAL SINGH . Sir. big farmers would
also be able to set up those unmits But small scale
(Interruptions) Only that Member will speak who has
given notice for Caliing Attention Motion. | would like to
give a suggestion for production of these units Whether
the Government would keep those crushing units tfree
from the dual sugar policy and policy of levy sugar
which crush 5 thousands quintal sugarcane daily? The
levy sugar should be hited only trom those industnes
which have a crushing capacity of more than 5
thousand Quintals per day and whether Government
will continue to extend those facilites to the sugar
industry to start new mills which are available to this
industry at present?

The sugarcane can change the fate of this country
and the farmers of this country. The bagasse received
atter the crushing of sugarcane is used for making paper
and large quantity of power alcohal can be produced
from molasses obtained during sugar production In
Brazil power alcohal is being used for vehicles instead
of petrol. As on date 80 lakhs vehicles in the world are
running by power alcohal In our country. one lakh liter
power alcohal can be produced every year from the
molasses produced from the sugarcane. Last week
discussion was going on in the House about the prices
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of petrol. This will help in saving foreign exchange and
the country can become self-sufficient in the field of
energy

Indian Institute of Petroleum, Dehradun has been
conducting experiments on the use of alcohal since
1980 This research laboratory of India has completed
42 lakh kilometer journey with alcohal mixed tuel engine
It has been found that with the use of alcohal the capacity
of the engine increases and the discharge of smoke
also reduces. | would like 10 sugges! that there should
not be any restnction on sugar mills to produce paper
and alcohal | would also hke to mention that the
Goverment of India should suggest the sugar mills of
the country that to overcome the problem of energy
high power boilers should be installed so that power
could be generated

MR DEPUTY SPEAKER ' Please conclude within
one minute

SHRI AMAR PAL SINGH | would like to bring 11 to
the notice of the Government of India that after
installation of Pressure Boilers every sugar mili can
produce 10 times more than their requirement For
accelerating the pace of industriahisation in the country,
| would hke to suggest that Sugar Mills which intend 10
set up any number of industnes n their complex or In
collaboration with other mills tor which they are capable
ot providing power generated by themselves. should be
given concessions so as to encourage sugar Mills to
install High pressure Boilers in therr complexes

Now | would again Iike to request the Government
of India to ensure that the sugarcane arrears are paid
to the farmers without any turther delay and provide
compensation to the tarmers whose sugarcane crop
could. not be harvested and who had to burn thew
sugarcane crop An inquiry should be conducted about
the corruption rampant in the Depariment of sugarcane.
Uttar Pradesh and the persons found guilty should be
punished Corruption 1s rampant not only in the otficers
at the lower level but also U P Sugarcane Commissioner
15 also involved Penalty should be imposed on those
sugar mills which have deliberately closed their sugat
mills 1n connivance with the Department of Sugarcane
without achieving their crushing targets on the fake
ground of break down in the mills

License system should be abolished for sugar
industry. If the Government i1s hesitant to do so then at
least small scale industnes hawving a crushing capacity
ot 5 thousand Quintal should be allowed to adopt
Vaccum Pan Boiling so that 3 percent Natonal loss and
economic exploitation of the tarmers could be stopped
in the future

LT GENERAL SHR!I PRAKASH MANI TRIPATHI
(Deona) - Mr Deputy Speaker. St | would like to draw
the attention of the Government towards the condition
of sugarcane in Poorvanchal and wan! to comment just
tor one minute on the statement given by the hon'ble
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Minister in the House just now. He has said that as on
1st July. 1996 101 sugar mills were functioming but
during this period last year only 39 sugar mills were
functioning. This i1s not a good signal If by July. only
101 mills were functioning then it 1s clear that the system
was not working smoothly and as you have said that
you are enable to manage the sugar mills.

Secondly. it has been mentioned that the payment
of Rs. 5831 crore has been made. after which there is
a hability of Rs. 1383 crore. but | want to say that in
Poorvanchal very less payment has been made. | would
like to ask the hon'ble Minister the reasons for less
payment. | wold like, to draw your attention especially
towards the sugar mills located in Deoria constituency
viz-Chhittan;, Khadda. Laxmigan). Baitalpur. Deoria.
Bhatni. Gaurn Bazar. Padrauna. Katkoia. Kaptangan).
Savarhi, Ramkala and Partapur. Why the percentage of
payment 15 so low in these mills?

I would like to draw your attention specially towards
a sugar mill in Gaun Bazar in which no payment has
been made for the last 24 months. At this time their
outstanding amount without interest 1s Rs two crore
and fity six lakhs. We were anticipating that the Minister
of Textiles would be here because the mismanagement
1s related mostly to the Ministry of Textiles. This Gaurn
Bazar mill 1s the mill of British India Corporation. | have
already told the secretariat that the Minister of Textiles
should be present in the House but he is not here. This
mill 1s under the control of the Ministry of Textiles and
in this mill no payment has been made for the last 24
months. This mill was closed during the last season. |
want to know by when payment would be made You
must know that the entire economy of Gaun Bazar 1s
based on crushing and sale the sugarcane If the farmer
does not get its payment for 24 months then he manages
his household by mortgaging his shp for which he has
to pay 25 percent interest. Therefore there 1s a need to
pay attention towards the payment of arrears to the
farmers by this mill.

My third question 1s when this mill 1s closed for so
many days then what measures have been taken? This
1s apphcable to all the mills operating under the control
of the Ministry of Textiles which are incurrning losses. No
repairs has been undertaken and no money has been
spent. | would like to know the policy evolved in this
regard”?

MR DEPUTY SPEAKER - Well Please conclude

LT. GENERAL SHRI PRAKASH MANI TRIPATHI . |
would like to ask by when payment to farmers by this
mill and the other 14 mills, which | have mentioned
would be made. From the next year this mill 1s going to
be closed then what will happen to the distribution of
its sugarcane? The system has completely paralysed.

(Interruptions) We have not taken time more than half
an hour

MR. DEPUTY SPEAKER : You ask your question.
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LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
The system has been paralysed completely. Production
of sugarcane has increased 100 times but tor the last
50 years no neyw mill has been established. This mill
has become outdated and its crushing capacity has
reduced to one tenth. You are saying that till July, 101
mills were operating. This is the major criticism. | would
like to ask whether you would try to set up some more
mills in this area during the next two years? lts
management has been paralysed. Therefore action
should be taken in collaboration with the Department of
sugarcane. This I1s not the case of only Poorvanchal but
all those sitting here are adversely effected by the
sugarcane managment in U.P This 1s the only area in
which no new sugar mill has been started. Farmers are
increasing their production. This will result in economic
development of that area. Government system especially
the Government of U.P has been paralysed. Therefore,
please reply soon and moreover solve the problem
immediately

PROF PREM SINGH CHANDUMAJRA (Patala)
Mr. Deputy Speaker. Sir. this i1s very serious matter
Hon'ble minister has himselt admitted that the sugarcane
tarmers could not get their 21 percent dues But he
could not explain as to why they could not get this 21
percent dues Itis a huge amount | think that due to not
getting the proper price for paddy and wheat the farmers
have diverted towards producing sugarcane This. you
have explained correctly But you have not explained
as to why their 21 percent dues are not given to them

Mr Deputy Speaker. Su | would like to know from
hon'ble Minister through you that Hon'ble Prime
Minister has considered 1t a serious 1ssue and
announced that dues amounting tc Hs 500 crore of
U P sugarcane farmers shall be given to them But
hon'ble Members has nol mentioned anything about
other states. | would ke to ask especially about Punjab
that what 1s the amount of dues of Dasisha and Patra
sugarmills 1in Punjab and the amount of money given to
sugar mills last year out of the Sugar Development
Fund created by the Government from which Rs 14
per quintal i1s receiwved The incentive given by the
Government to grow sugarcane was Rs 77.50 crore
in 1993-94 and Rs 50.026 crore in 1994-95 and at
present the total amount in this fund i1s only Rs. 1012 6
crore If the Government intend to solve this issue. |
think the amount from this deposited in this fund can be
given to the farmers. Therefore. | would like to ask
from the hon'ble Minister as to whether he is ready 1o
do so?

Mr Deputy Speaker. Sir. thirdly | would like to ask
an 1mportant question regarding reduction in the
sugarcane of the farmers. 20 percent reduction has
been made in the Patra sugar mill of Punjab. There has
been 20 percent redduction per 100 Quintals of
sugarcane. Whether it will be given back to them? There
Is no such rule to make reduction in an arbitrary manner
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Mr. Deputy Speaker. Sir, the fourth point is regarding
the incentive given by the Government to sugar mills
under which many tacilities have been given to the
mills and the levy sugar has been converted into tree
sugar but it was followed only by 24 percent sugar
mills. | would like to ask as to whether the Government
cannot take strict action so that all the mills can follow
it. In our Gurdudaspur. Deputy Commissioner has issued
instructions to the mill then that mill has done the
crushing of all the sugarcanes of that area but the other
mills have not followed thal. Had the Government been
serious In giving Instructions and implementing them.
all the sugarcanes of the farmers could have been
crushed by the mills. Due to laxity shown by the
Government the sugarcane 1s not being crushed

Sir. hithly, | would hike to know whether the
Government propose to set up plants for manutacturing
by-products near the sugar mills. If this is done sugar
mills can earn profits. | would hke to suggest the
Government. through you. to 1ssue more licences in
order to open sugar mills particularly in Punjab. Haryana
and UP It more mills are opened in the area where
there 1s more production of sugarcane, the people ot
that area will be benehtted

I would like to draw the attention of the hon'ble
Minister. through you. that many sugar mills which were
in co-operative sector earher were sold to the prnivate
sector and the sad part of this aspect is this that these
mills were sold to such persons. among them there 15
a member of Parhament Thus the Government have
given such relaxation that they have sold the seeds ot
the sugarcanes to the farmers They have sold the seeds
of the sugarcane to the tarmers and those who planted
the sugarcane. were not paid their dues they could not
get the money from those who were given money When
the farmers launched agitation. they got them beated
with the help of policemen Thus. this type of corruption
IS going on there

Sit. the cost of the Patra mill was estimated Rs 50
crore and It was sold tor Rs 11 crore and 6 lakh only
but only Rs 3 crore and 5 lakhs have been given so
far The full amount of Rs 11 crore have not be given
so far. This corruption 1s going on The same thing i1s
in the case of Dasuha. Thus. four milis have so lar been
sold in Punjab Other mills are also being sold in the
same manner Earlier these mills were declared as sick
mills

Sir, when | was a minister 1in the co-operative
Department in the Cabinet of Surpt Singh Barnala. these
mills were made viable and each mill earned a profit of
Rs three crore of that ime. We had distributed Rs one
crore. as a dividend to the people and made expansion
ot these mills which incurred Rs. two crores each mill
What 1s the reasons that today these mills are running
In losses. | would like to urge upon the Government.
through you. that if the hon'ble minister really wants to
help the farmers then he must distribute the money
among the tarmers from the sugarcane Development
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Fund and the amount of dues tor Rs three crore of
Patra mill may be recovered. At the same time dues
may be recovered from those also who have paid the
amount deducting 20 per cent

SHRI THAWAR CHAND GEHLOT (Shajapur) Mr.
Deputy Speaker. Sir. | would like to make a request
AInterruptions)*
[English)

MR. DEPUTY SPEAKER = No other person is
allowed Nothing will go on re-- ~

(Interruptn

[Translation]
MR.DEPUTY SPEAKER Hon ble Minister will reply

SHRI THAWAR CHAND GEHLOT | would hke to
inform about the statement made by the hon'ble
Minister (interruptions)

MR DEPUTY SPEAKER
whose names are not in the list

I cannot allow those

interruphons:

SHRI THAWAR CHAND GEHLOT Hf you permit me
then | shall speak.  (Interruptions.

MF DEPUTY SPEAKER
whose names are not in the list

SHRI THAWAR CHAND GEHLOT  Mr Deputy
Speaker. Sir. the sugarcane thal was burnt an
Hoshangabad that 1s 1in the zone ot sugar tactory
while the hon'ble Minister has mentioned that it 1s not
in the zone | anly warnt 1o anform thas much

(Interruptions:

MR DEPUTY SPEAKER Well the han'ble Minister
shall reply

SHRI THAWAR CHAND GEHLOT It you permit me
| shall take hardly 10 seconds tme | /nierruptions!

MR DEPUTY SPEAKER | can not allow those
whose names are not in the hst .interruphons:

SHRI THAWAR CHAND GEHLOT The information
gwven by the hon'ble Minister 1s not correct Itis a false
information. Therefore. | was urging that the sugarcane
being burnt 1n Hoshangabad i1s n the zone of sugar
factory and the rest of the halt 1s under district Verli But
hon'ble Minister has told that 1t 1s not in the zone
. {Interruptions)’

MR DEPUTY SPEAKER VYou all are educated
people You have read rules Those whose names are
not included in the hst, cannot be aliowed

i cannot aliow those

[Enghish]

Nothing will go on record

* Not Recorded
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[Transiation}

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
Mr. Deputy Speaker. Sir. | am grateful to the hon'ble
members. The matter of the major interest of the farmers
has been arised by asking a supplementary question
whereas it is raised through a Calling Attention Motion.
The supplementary question covers main points. | have
given my statement on those points like burning of
sugarcane by the sugarcane farmers and the situation
emerged on the issue of payment of their dues by the
sugar factories. There are some important points. The
first issue raised by the hon'ble member Shri Amar Pal
Singh regarding burning of sugarcane in U.P. | want to
clear the position in this regard. | want that the position
should be made clear in the House. | want to clear the
points raised by the members. The day the sugarcane
was burnt in U.P., we sought information through a fax
and on 4th July we recewved the information. This
information has come from the State Government. The
information is :

[English]

No such incident has been reported to the
Government so far. However. the cane commissioner
has been asked to give details”

[Transiation)

SHRI AMAR PAL SINGH : Care commission itself is
involved in this matter. ..(Interruptions)

SHR!I DEVENDRA PRASAD YADAV : You may ask
your question later on. | am on my legs and have not
completed yet. Whatever answer | shall give will be
based on the facts. The answer will not be according to
your wish. | shall tell you the -truth and the tact
...(Interruptions) | have just mentioned the information
given to us by the Government of U.P. Just now an
hon'ble member has told about the burning of sugarcane
in Madhya Pradesh. .(interruptions)

MR. DEPUTY SPEAKER : | am disallowing them
ans you are going on replying them.

SHRI DEVENDRA PRASAD YADAV : | shall do what
you shall permit me. You are the supreme authority but
if the House wants some information then we shall
give the information. The Government is fully ready
to give reply. | would like to inform the hon’ble
member about the burning of sugarcane in Madhya
Pradesh.

[English) ‘

“Most of the sugarcane was burnt in the
secondary growth after the first harvesting and
being uneconomical for gur making. It was burnt
for making the field ready for the coming Kharif
season.”
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[Transiation]

Second growth of sugarcane after the first
harvesting was burnt because Kharif crap was to come
and there is no sugar mill...(Interruptions)

SHRI THAWAR CHAND GEHLOT : This was what |
was saying that there are two sugarmills there
...(Interruptions) Mr. Deputy Speaker, Sir. this is a very
important matter. That is why | wanted one minute’s time
from you...(Interruptions) Sugarcane Development
Authority had given money and sugarcane was
implanted....(Interruptions) They were willing to buy
sugarcane but did not purchase...{Interruptions)

SHRI DEVENDRA PRASAD YADAV : Shn Tripathi
and Amar Pal Singh have expresse their concern
regarding the payment of arrears of the sugarcane
growers of U.P. The outstanding payment of the
sugarcane growers of U.P. i1s as follows * In the year
1994-95 payment of Rs. 2507 crore was made. This
year i.e. in 1995-96 payment of Rs. 2706 crores has
been made upto 15th July.. (Interruptions). An amount
of Rs. 742.42 crores in still due.

During his tour to Lucknow, the hon'ble Prime
Minister has given an assurance publically and the
Government is implementing it expeditiously. So far as
the protection of the interest of the farmers 1s concerned.
we think that the country cannot prosper without the
prosperity of villages and farmers. We believe that
village. farmer and poor all have become synonyms
..(Interruptions) Please listen carefully.. (Interruptions}
The hon'ble Prime Minister has taken interest in ensuring
payment to farmers as a result of which an amount of
Rs. 252.24 crores has been paid out of the total
outstanding amount of Rs. 900 crores upto 15th July.
This report I1s upto the day before yesterday Today also
payment has been made. The report about the payment
made yesterday will be available by tomorrow
morning... (Interruptions)The Prime Minister has
publically declared that half of the amount i.e. Rs. 450
crores will be paid by the end of this month. But we
have just crossed the ha:! The Government is committed
for the protection of the interests of the farmers.
(Interruptions) Please histen first. . (Interruptions) This
Government not only speak but also translate their
utterances into action...(Interruptions) This has been
proved Rs. 252 crores of the outstanding amount of the
farmers of sugarcanes of U.P. has been
paid.. (Interruptions). The same we hear of Bihar. This
order is issued for the whole country. In U.P. it has been
done expeditiously because public declaration was
made there. The order given to R.B.I. is made applicable
to the whole country...(Interruptions) It the hon'ble
Deputy Speaker gives permission then | am ready to
give information about every state (Interruptions) Prof.
Prem Singh Chandumajra has raised the question of
Punjab...(Interruptions)

LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
Tell me about what was not given for the last 24
months...(Interruptions)
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MR. DEPUTY SPEAKER : Let him reply.
(Interruptions)

SHRI DEVENDRA PRASAD YADAV : The rest half
of the oustanding amount shall be paid by the end of
this month...(Interruptions)

How long this Government will continue
...(Interruptions) Let the Government work. Support the
good deeds done by the Government and Co-operate
them, we expect only this much from you...(Interruptions)
You do not want to listen. Please listen.

Rs. 439 crore was outstanding upto 15.05.1996 in
Punjab out of which the total payment made upto
15.05.1996 is Rs. 343 crore. Then do you want to know
about Bihar?

SHRI RAJIV PRATAP RUDY (Chhapra) : Also tell us
about Bihar and do not torget to discuss about mills
under the Ministry of Textiles...(/nterruptions)

SHRI DEVENDRA PRASAD YADAV ' Rs. 231 crore
was outstanding in North Bihar out of which payment of
Rs. 128 crores has been made

SHRI RAJIV PRATAP RUDY . Hon'ble Minister. the
clearcut question of Shri Tnpathi was that when will be
the payment of the outstanding amount on the BIC mills
under the Ministry of Textiles shall be made. This 1s an
important question.. (Interruptions)

MR. DEPUTY SPEAKER . Please listen to the full
reply, the rest you may ask afterwords.

LT GENERAL SHR!I PRAKASH MANI TRIPATHI : |
am ready to believe what he says | am not saying that
he 1s wrong but the problem 1s regarding the payment
during this year. But there 1s a mill whose payment has
not been made for the last two year. Find 1t out and
inform this to the hon'ble Mimister...(Interruptions)

SHRI DEVENDRA PRASAD YADAV = Hon'ble
Member, please have patience. The entire country as
well as the Government share your concern First, you
listen to every one. one by one.

| was stating that Rs. 231 crore were due for
payment in north Bihar out of which tarmers received
the payment of Rs. 128 crore There was no amount
due for payment 1s South Bihar as there 1s no mill
..(Interruptions) You wanted information about Haryana
.(Interruptions)

In Maharashtra, the position of South Maharashtra,
north Maharashtra. Central Maharashtra and total
Maharashtra, are ditferent. The figure of all the three
parts 1s given together. The payment of Rs. 635 crore
were due in South Maharashtra out of which payment
of Rs. 574 crore has been made. In north Maharashtra
Rs. 342 were outstanding out of which the payment of
Rs. 766 crare were outstanding in Central Maharashtra
out of which the payment ot Rs. 711 crore has been
made. | am laying this information on the Table of the
House.

SHR! RAJIV PRATAP RUDY : Mr. Deputy Speaker,
Sir, the hon. Minister is not taking up the 1ssue which
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has been raised by Tripathi ji time and again. Tripathi
ji has raised the question about the source of the tunds
from where the amount will be sent to the mills owned
by the Ministry of Textile. It seems from the statements
ot Devendra j that his as well as Shn Laloo Yadav's
constituency has been Chhapra There is a sugar mill
in Chhapra and due to closure it is at present under the
Ministry of Textiles. Why is he not giving information
about that?

SHRI DEVENDRA PRASAD YADAV : | am replying
while you are continuously speaking. When you were
asking question. supplementary questions were being
asked. You should listen to their replies. It you do not
want to histen then it 1s airight. Just now. the hon. Member
wanted to know about Poorvanchal and Trnipath: ji about
Gaun Bazar area. | would like to tell them in this regard

| had already stated that | am equipped with all
informations. As per the bank hmit. Rs 22.50 crore
have been sanctioned for Gaun Bazar and Ramkola
Reserve Bank of India and other Banks have been
instructed to take positive inttiative for immediate
payment. Out of that, payment of Rs. 19 crore has been
made while you stated that no payment has been made

LT GENERAL SHRI PRAKASH MANI TRIPATHI

Please check the figures. they are not correct The
payment of Rs 2.50 crore 1s due in my area

SHRI DEVENDRA PRASAD YADAV _Ainght. | check
it up. | am talking of the payment made uptc 29.6 96

15.53 hrs.
(SHRI CHITTA BASU in the Chain

You had raised a basic point. There are 101 mills
in your area This time the production of sugarcane was
more and the crushing was also more You had stated
that the Sugarcane crop was in the fields and that
should be sent to mills immediately for crushing

(Interruptions)

[Enghsh]

MR CHAIRMAN (SHR! CHITTA BASU; Sit down.
please | am on my legs. Mr. Minister. sit down. please

(Interruptions)

MR CHAIRMAN " This is not the rule What is 1t that
you are doing? Just histen to me

{Interruptions)
MR CHAIRMAN : | have not allowed you

SHRI RAJIV PRATAP RUDY . That 1s all nght But
the matter relates to the sugarcane users - the textile
milis - which 1s not being replhed. (Interruptions)

MR. CHAIRMAN : The senior Members should
persuade him. This 1s the Call Attention Motion There
are certain set procedures. | do not like to describe the
procedure now. The procedure 1s that only those
Members whase names are there in the hst are enttled
to put questions by way ot seeking clarifications ansing
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[Translation]

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES. CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAYV) :
Mr. Deputy Speaker. Sir, | am grateful to the hon'ble
members. The matter of the major interest of the farmers
has been arised by asking a supplementary question
whereas it is raised through a Calling Attention Motion.
The supplementary question covers main points. | have
given my statement on those points like burning of
sugarcane by the sugarcane farmers and the situation
emerged on the issue of payment of their dues by the
sugar factories. There are some important points. The
first 1ssue raised by the hon'ble member Shri Amar Pal
Singh regarding burning of sugarcane in U.P. | want to
clear the position in this regard. | want that the position
should be made clear in the House. | want to clear the
points raised by the members. The day the sugarcane
was burnt in U.P.. we sought information through a fax
and on 4th July we received the information. This
information has come from the State Government. The
information 1s .

[English]

No such incident has been reported to the
Government so far. However. the cane commissioner
has been asked to give details”

[Translation]

SHRI AMAR PAL SINGH : Care commission itself is
involved in this matter.. (/nterruptions)

SHRI DEVENDRA PRASAD YADAV : You may ask
your question later on | am on my legs and have not
completed yet Whatever answer | shall give will be
based on the facts. The answer will not be according to
your wish. | shall tell you the ‘truth and the fact
...{(Interruptions) | have just mentioned the information
given to us by the Government of U.P. Just now an
hon'ble member has told about the burning of sugarcane
in Madhya Pradesh. (Interruptions)

MR. DEPUTY SPEAKER : | am disallowing them
ans you are going on replying them.

SHRI DEVENDRA PRASAD YADAV : | shall do what
you shall permit me. You are the supreme authority but
if the House wants some information then we shall
give the information. The Government is fully ready
to give reply. | would like to inform the hon'ble
member about the burning of sugarcane in Madhya
Pradesh.

[Enghish]

“Most of the sugarcane was burnt in the
secondary growth after the first harvesting and
being uneconomical for gur making. It was burnt
for making the field ready for the coming Kharif
season.”
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[Translation]

Second growth of sugarcane after the first
harvesting was burnt because Kharif crap was to come
and there is no sugar mill...(Interruptions)

SHRI THAWAR CHAND GEHLOT : This was what |
was saying that there are two sugarmills there
...(Interruptions) Mr. Deputy Speaker, Sir, this is a very
important matter. That is why | wanted one minute’s time
from you...(Interruptions) Sugarcane Development
Authority had given money and sugarcane was
implanted....(Interruptions) They were willing to buy
sugarcane but did not purchase...(Interruptions)

SHR!I DEVENDRA PRASAD YADAV = Shri Tripathi
and Amar Pal Singh have expresse their concern
regarding the payment of arrears ol the sugarcane
growers of U.P. The outstanding payment of the
sugarcane growers of U.P is as follows ° In the year
1994-95 payment of Rs. 2507 crore was made. This
year i.e. in 1995-96 payment of Rs. 2706 crores has
been made upto 15th July...(Interruptions) An amount
of Rs. 742.42 crores in stil due

During his tour to Lucknow. the hon'ble Prime
Minister has given an assurance pubhcally and the
Government is implementing it expeditiously. So far as
the protection of the interest of the farmers is concerned.
we think that the country cannot prosper withoul the
prosperity of villages and farmers. We believe that
village, farmer and poor all have become synonyms
...(Interruptions) Please listen caretully (interruptions)
The hon’'ble Prime Minister has taken interest in ensuring
payment to tarmers as a result of which an amount of
Rs. 252.24 crores has been paid out of the total
outstanding amount of Rs. 900 crores upto 15th July
This repart 1s upto the day before yesterday Today also
payment has been made. The report abou! the payment
made yesterday will be available by tomorrow
marnming. . (Interruptions)The Prime Minister has
publically declared that half of the amount 1e. Rs. 450
crores will be paid by the end of this month But we
have just crossed the ha!* The Government is committed
for the protection of the interests of the farmers.
(Interruptions) Please hsten first. . (Interruptions) This
Government not only speak but also translate their
utterances Into action...(Interruptions) This has been
proved Rs. 252 crores of the outstanding amount of the
farmers of sugarcanes of UP has been
paid.. (Interruptions). The same we hear of Bihar. This
order I1s issued for the whole country In U.P. it has been
done expeditiously because public declaration was
made there. The order given to R.B.I. 1s made applicable
to the whole country...(Interruptions) If the hon'ble
Deputy Speaker gives permission then | am ready to
give information about every state (Interruptions) Prof.
Prem Singh Chandumajra has raised the question of
Punjab...(Interruptions)

LT. GENERAL SHRI PRAKASH MANI TRIPATHI :
Tell me about what was not given for the last 24
months...(Interruptions)
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MR. DEPUTY SPEAKER : Let him reply.
(Interruptions)

SHRI DEVENDRA PRASAD YADAV : The rest half
of the oustanding amount shall be paid by the end of
this month...(Interruptions)

How long this Government will continue
...{Interruptions) Let the Government work. Support the
good deeds done by the Government and Co-operate
them, we expect only this much from you...(Interruptions)
You do not want to listen Please listen.

Rs. 439 crore was outstanding upto 15.05.1996 in
Punjab out of which the total payment made upto
15.05.1996 is Rs. 343 crore Then do you want to know
about Bihar?

SHRI RAJIV PRATAP RUDY (Chhapra) - Also tell us
about Bihar and do not forget to discuss about mills
under the Ministry of Textiles...(Interruptions)

SHRI DEVENDRA PRASAD YADAV ' Rs 231 crore
was outstanding in North Bihar out of which payment of
Rs. 128 crores has been made

SHRI RAJIV PRATAP RUDY . Hon'ble Minister, the
clearcut question of Shrt Tnpathi was that when will be
the payment of the outstanding amount on the BIC mills
under the Ministry of Textiles shall be made. This 1s an
important question.. (/nterruptions)

MR DEPUTY SPEAKER Please histen to the full
reply. the rest you may ask afterwords

LT. GENERAL SHRI PRAKASH MANI TRIPATH! |
am ready to believe what he says | am not saying that
he 1s wrong but the problem 1s regarding the payment
duning this year But there 1s a mill whose payment has
not been made for the last two year Find it out and
inform this to the hon'ble Minister (interruptions)

SHRI DEVENDRA PRASAD YADAV = Hon'ble
Member, please have patience The entire country as
well as the Government share your concern First. you
listen to every one. one by one

I was stating that Rs. 231 crore were due for
payment 1n north Bihar out of which farmers received
the payment of Rs 128 crore There was no amount
due for payment ts South Bihar as there 15 no mill
. {Interruptions) You wanted information about Haryana
{Interruptions)

In Maharashtra. the position of South Maharashtra,
north Maharashtra. Central Maharashtra and total
Maharashtra, are different The higure ot all the three
parts is given together. The payment of Rs. 635 crore
were due 1n South Maharashtra outl of which payment
of Rs. 574 crore has been made. In north Maharashtra
Rs. 342 were outstanding out of which the payment of
Rs. 766 crore were outstanding in Central Maharashtra
out of which the payment of Rs. 711 crore has been
made | am laying this information on the Table ot the
House.

SHRI RAJIV PRATAP RUDY . Mr Deputy Speaker,
Sir. the hon. Minister is not taking up the issue which
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has been raised by Tripathi ji time and again. Tripathi
ji_has raised the question about the source of the funds
from where the amount will be sent to the milis owned
by the Ministry of Textle. It seems from the statements
of Devendra ji that his as well as Shn Laloo Yadav's
constituency has been Chhapra. There 1s a sugar mill
in Chhapra and due to closure it 1s at present under the
Ministry of Textiles. Why is he not giving information
about that?

SHRI DEVENDRA PRASAD YADAV : | am replying
while you are continuously speaking. When you were
asking question. supplementary questions were being
asked. You should listen to their replies If you do not
want to listen then it 1s alnght. Just now. the hon. Member
wanted to know about Poorvanchal and Tripath: 1 about
Gauri Bazar area. | would hke to tell them in this regard

| had already stated that | am equipped with all
informations. As per the bank hmit. Rs 22 50 crore
have been sanctioned for Gaun Bazar and Ramkola
Reserve Bank of India and other Banks have been
instructed to take positive initiative for immedate
payment Qut of that. payment of Rs 19 crore has been
made while you stated that no payment has been made

LT GENERAL SHRI PRAKASH MANI TRIPATHI
Please check the figures. they are not correct The
payment of Rs 2 50 crore 1s due in my area

SHRI DEVENDRA PRASAD YADAV _Ainght. | check
it up | am talking ol the payment made upto 29 6.96

15.53 hrs.
{SHRI CHITTA BASU in the Chaimn

You had raised a basic point There are 101 mills
in your area This time the production of sugarcane was
more and the crushing was also more You had stated
that the Sugarcane crop was in the fields and that
should be sent to mills immediately for crushing

{Interruptions|

{English’

MR CHAIRMAN {SHRI CHITTA BASU) Sit down
please | am on my legs Mr Minister. sit down. please

(Interruphonsi

MR CHAIRMAN : This 1s not the rule What 1s 1t that
you are doing? Just listen to me

iinterruptionsi
MR CHAIRMAN | have not aliowed vcu

SHRI RAJIV PRATAP RUDY = That is all nght But
the matter relates to the sugarcane users - the textile
mills - which 1s not being rephed. (interruptions)

MR. CHAIRMAN : The semior Members should
persuade him. This 15 the Call Attention Motion There
are certain set procedures | do not like to descnbe the
procedure now The procedure i1s that only those
Members whose names are there in the hist are entitled
to put questiorns by way ol seeking clanfications arising
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from the statement made by the Minister. Therefore. you
are not entitied to put the question because your name
i1s not there.

(Interruptions)

MR. CHAIRMAN : Mr. Minister. | think you can
continue to reply to the questions raised. not the other
questions which are not related to your statement.

{Interruptions)

MR, CHAIRMAN : Mr. Minister. you give answer
only to those points which are there in your statement

[Translation]

SHRI AMAR PAL SINGH (Meerut) My question
has not been repled to

SHRI DEVENDRA PRASAD YADAV Mr. Chairman,
Sir. Tnpathii was raising issue related to 101 sugar
mills. These mills were tunctiomng. The production of
sugarcane has been more this ime. thereto the crushing
work has also been more and subsequently the
production was also more The country this time. has
produced 158 lakh tonnes of sugar so tar while last
year it was 146 43 lakh tonnes (Interruptions)

{Englishj

MR CHAIRMAN . Mr Mimister you please address
to me

ITranslation!

SHRI DEVENDRA PRASAD YADAV  There fore,
101 sugar mills are stil doing crushing work The issue
which Shri Amar Pat Singh was just raising
_AInterruptions

{English]

MR. CHAIRMAN 0 niot reply to them. Please
address to me

[Translatior:;

SHRI DEVENDRA PRASAL fALAV | was stating
as to why these sugar milis are stil doing the crushing
work There w~as a problem that sugarcane crop was
still standing 1~ the helds Theretore the sugarmills
were given permission 1o do crushtung work tili late and
guidelines were 1ssued to ulihse the sugarcane crop
still standing in the fields as soon as possible As a
result of this 101 sugar miis functioned till July 1 and
4-6 mills are stull doing crushing work Till yesterday
the problem of standing sugarcane crop was to be
solved. (Interruptions) Some hon Members have stated
that the payment of sugarcane arrears has been made
in only Uttar Pradesh | would like to inform the hon
Members that the hon Prime Minister had taken
personal interest in Uttar Pradesh publically and the
dues to be paid were much in Uttar Pradesh also. Last
year Rs. 1300 crore were estimated as dues to be paid
to farmers in the whole country Therefore. Circular.
through R.B.I was issued to all the sugarcane producing

JULY 18,

1996 burning of sugarcane 312

states for speedy payment of arrears. This circular has
already been sent. | do not want to mention here the
order given by the hon. Prime Minister. The circular was
sent to every state where there was arrears. The
Government! is determined to pay off the arrears due In
any state of the country. | hope that the payment of 50
percent arrears in Uttar Pradesh will be made in this
month and efforts will be made to make payments in
other State Advisory Price and our Statutory Minimum
Price and this i1s the main reason of the delay In
payment. Therefore, this Government 1s determined for
the interest of the farmers .. (/nterruptions)

SHRI RAM NAIK (Mumbai North) - Sir, the reply
given by the Government is totally unsatisfactory. He
does not know the pains and problems of the sugarcane
tarmers. There 1s no mention about providing adequale
compensation to them Therefore. as a protest against
this role of the Government. we all the Members of the
Opposition boycott the House

15.58 hrs.

At this stage. Shri Ram Naik and some other hon
Members left the House

[English]

MR CHAIRMAN - The House shall now take up the
next item on the Agenda. Matters Under Rule 377

Shn Harnin Pathak. .Not Present

Dr Ramwvilas Vedanti. Not Present

Dr. Krupasindhu Bhot.

Dr KRUPASINDHU BHOI rose (Interruptions)

16.00 hrs.

THE PRIME MINISTER (SHRI H D DEVE GOWDA,
I welcome the hon. Members from the Opposition When
this 1ssue was raised | was in a meeting and | got a hittle
late

It you permit me. Sir. | would hke to make mysell
clear about whatever arrears are pending to the
sugarcane growers. In so far as the sugarcane growers
are concerned whatever you are interested in. we are
also equglly interested So. there 1s no question ot
having a battle here

I maw tell this august House that after | took over
the office the first meeting that | had was with the Chiet
Secretary ot UP. with the Cane Commissioner and the
Industry Secretary. | called them and | had two days'
meeting Rs 900 crore 1s pending for the cane growers
and they have been put to a lot of inconvenience. There
1S nobody to ask abou! these things: nor 1s there
anybody to tell them. | will tell you very frankly, because
there 1s no elected Government in the State for the last
one year There 15 President’s rule in the State for about
one year

| took a decision here. Not only that, | went to
Lucknow and had a meeting there. | would like to inform
this House that out of Rs. 900 crore, as a first instaiment
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Rs. 450 crore would be paid within one month. | have
taken the decision...(Interruptions) Please listen to me.
If | knew that this issue was going to come | would have
brought all the detailed material.

I came to know that some factories are not
cooperating 1o draw money from the banks. | have called
the banking sector people also and told them to advance
money on the stocks. whatever stock that i1s piled up
in different sugar factories. But unfortunately the method
or the system that has been adopted in UP i1s something
different as compared to other States

| would like to make 1t clear that in Karnataka -
please do not mistake me it | quote this—Rs 800 crore
worth of sugar is lying in factornies. stocks having been
piled up in sugar factones There are 28 or 29 sugar
factories But there i1s no question of such arrears We
tned to clear almost all the amount due to the cane
growers. Here and there small arrears ol about Rs 15
lakh or Rs.20 lakh or Rs 1 crore may be there As a
Chief Minister | tned my best to clear all the arrears.

This time they have been grown excess cane So.
crushing 1s a problem. | do agree In Maharashtra it 1s
there. in Karnataka it i1s there. in Tamil Nadu 1t 1s there:
in UP it 15 there. everywhere the problem i1s there. That
1s why we have taken the decision to give clearance to
all the people who want to establish sugar tactories
whether n private sector or in coopertive sector. We do
not want to keep even a single paisa pending |
instructed my colleague. who 1s 1n charge ot the Food
and Civil Supplies Department in this regard We do
not want to hold up or delay even one sugar factory
being put up. We want to clear all the projects

SHRI BANWARI LAL PUROHIT (Nagpur} Dehcense
them

SHRI H.D. DEVE GOWDA Please listen to me |
am gratetul to you tor the advice given. (Interruptions)

THE PRIME MINISTER (SHRI H D DEVE GOWDA)
There are certain prolems Before taking a decision. |
must also take care of the interests of the sugar factones
established under the cooperative sector Whether it s
Maharashtra or UP indisctiminate establishment of sugat
tactones without knowing the cane position 1s going to
damage the cooperative sector That i1s also one point
we want to bear in mind Belore we dehcense it, we
must examine thoroughly about the implications of the
delicensing business That s why | have nol taken a
decision. The matter 1s undet the considertion ol the
Government But there 1s one pomnt that | want 1o make
clear. The State Governments also have got certain
responsibilites Do not be unde: the impression that
the entire burden is going to be carned by the Central
Government

In Karnataka. | have taken a decision to go the
extent of giving nearly Rs 42 crore relet to the cane
growers  With all my financial constraints. | never
hesitated 1o go to the rescue of the tarmers. Though |
do not want to tell this, the other States should also
adopt this very same procedure that we have adopted
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We have done it and here in Uttar Pradesh even atter
I made the Finance Secretary and the Banking Secretary
agree to cooperate with the sugar tactones to release
a certain amount of money pledging the stocks. the
money goes to the cooperative societies. These are the
middlemen there. The money will not go fo the cane
growers. The system in Uttar Pradesh is somewhat
diferent. This 1s a new system which | have experienced
only now. It 1s totally different The money 1s not going
to the cane growers difrectly from the sugar factories
The coopertive societies are the middlemen They are
going to distribute the money What is going o be given
from the factornies after this arrangement 1s being made”

(Interruptions) That 1s what | want to say

{interruptions), They have to pay that There s the
middlemen between the grower and the factory owners
another organisation. and that 1s the cooperative
society. (Interruptions)

SHRI MUKHTAR ANIS 1Snapury  But Sir. these
societies belong orn the cane growers (Interruptions)

SHRI H D DEVE GOWDA That s ali nght | know
that already Why should that system be there and what
1s the advantage” | want to know that ! do not want to
cast aspersions on the system | am goming to examine
this system as to whether it 1s advantageous trom the
point ot view of the growers or 1t 1s not going to help
the tarmers This i1ssue 1s going 10 be examined
thoroughly by the Government and it it 1s not going 1o
help the tarmers we want 1o avoid the middlemen
Directly. the cane grower should get the price for what
he i1s going to supply to the factory | have asked the
Chief Secretary to examine that because | cannot directly
take any decision It s only through the Chiet Secretary
and the Governor that | have to handie this i1ssue till
elections are held After the elections. if you come to
power. we will see wha! you are going to do ang f we
come to power vou will see what we are Qoing to do

In the meanwhie this Government 1s not blind
This Government s not sleeping | would like to telt you
very trankly that so tar as the tarmers are concerned |
am going to do what best | can | want to clear Rs 450
crore in a month That i1s the instruction | have given
They have already made the payment up to Rs 240
crore or Rs 250 crore and tor the balance of nearly Rs
200 crore payment 1s going to be made jinterruprons

MR CHAIRMAN After some time. please After he
timishes. | will allow vou

(Interruptions;

SHRI HARIN PATHAK {Ahmedabad! Sir ycu have
allowed the Pnme Minister on a Calling Attention Motion
Now. this 1s a question of matters to be raised under
rule 377 My name 1s on top of the st interruptions!

MR CHAIRMAN He has got the right to intervene
in the House at any point of time

SHRI HARIN PATHAK But he has intervened on a
Caling Attention Motion (Interruptions)

MR CHAIRMAN | have calied Dr. Bho
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SHRI HARIN PATHAK : Sir, my name is on top of
the list.

MR. CHAIRMAN - His name is on top. He is
occupying the floor. You cannot.

{Interruptions)

SHRI HARIN PATHAK : After that. would you please
allow me to speak?

MR. CHAIRMAN : You will get the chance according
to the rules. Now. please sit down.

16.10 hrs.

MATTERS UNDER RULE 377

)] Need to effectively implement National
Malaria Eradication Programme in Orissa

[Enghsh]

DR. KRUPASINDHU BHOI (Sambalpur) @ The
recurrence of Malarnia in different districts of Onssa has
caused a great concern to everybody in the State The
disease has spread to the tribal districts in a menacing
speed.

The Malaria was under control in the State for some
years when the National Malana Eradication Programme
(NMEP) was implemented. Subsequently. 1t was found
that the NMEP is not being implemented efficiently and
there were all kinds of negligence in the implementation
of the programme. Now. people of every district are
suftering from Malaria and death toll in increasing every
year in Koraput. Rayagada. Malkangin. Nawarangpur.
Gajapathi. Phulabam and Keonjhar districts Cerebral
Malarna 1s taking a heavy toll in the tribal districts

Unless Central Government intervene in the matter
and take drastic steps to control Malana. the people of
the State will continue to suffer As such. | urge upon
the Government to take immediate steps to control
Malaria 1in Orissa

(i) Need to Strengthen Panchayati Raj
Institutions in Andaman and Nicobar
Islands

SHRI MANORANJAN BHAKTA (Andaman and
Nicobar Islands; Andaman and Nicobar Islands 1s one
of the most remote. 1solated Union Terntory in the midst
of Bay of Bengal directly administered by the Union
Government. At present the Administration 1s run under
Article 240 of the Constitution by appointing one
Administrator who 1s designated as Lt. Governor. In the
past there was a Pradesh Coucil. Though
recommendatory. it functioned on the pattern more or
less like an Assembly and five Councillors working as
Ministers to aid and advise the Lt Governor in the
matter of administration of A and N Islands.

Unfortunately, when the new Panchayati Raj
institutions were created under the Panchayati Ra
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Municipal Regulations, 1994 in line with the 73rd and
74th Amendments of the Constitution, the Regulations
of Pradesh Council has been repealed. The elections of
Gram Panchayats. Panchayat Samitis, Zilla Parishads
and Municipal Councils were held and elected persons
have taken over the responsibility under the Regulations.
For these institutions. not a single rupee has been
provided as financial assistance for the year 1996-97.
The Finance Corporation which was appointed long
back for this Financial recommendation has so far made
no recommendation. It was expected that an interim
report will be given by them but nothing has been
done. It is also astonishing that the same Finance
Corporation 1s operating from Delhi and not in the
Islands. It appears that the Government is not interested
to strengthen the Panchayati Raj Institution to carry out
its duties and responsibilities as per the Regulation.

I, therefore, wish to draw the attention of Government
of India to issue immediate directions to the A and N
Administration to take immediate necessary action for
providing all assistance to the Panchayati Raj Institutions
in A and N islands.

(iii) Need to supply of Gas from Tapti Fields
for Power Generation at Pipavav in
Gujarat

SHRI HARIN PATHAK (Ahmedabad) : Gujarat is
making rapid progress in industrialisation. The pace of
development 1n social sector is also substantial.
Progress requires energy as a prerequisite.
Unfortunately. Gujarat has hmited local fuel resources.
The Union Governmen! has made commitments about
earmarking of gas from Tapti Fields for power generation
at Pipavav in Gujarat. Delay in allocating Gas for power
stations in Gujarat will push the State which has been
pioneer in the use of gas into a deep power crisis.

I would. therefore. request the Central Government
to do justice to the legiimate demand of Gujarat by
honouring expeditiously the commitment already made.

(iv) Need to provide financial assistance to
Government of Bihar for early completion
of Uttar Pradesh Koel Irrigation Project.

[Translation]

SHRI VIRENDRA KUMAR SINGH (Aurangabad) :
Three districts of Bihar 1.e. Aurangabad, Palamu and
Gaya will be benefited by the Uttar Koel Project in the
State. In the absence of irrigation facilities, all the three
districts have become terrorist affected areas. All major
works on this project have been executed. Construction
of main canal and the dam has been undertaken—Due
to delay in the rehabilitation of the displaced persons,
the work relating to construction of gate is held up. }

The Central Government is, therefore, requested
that additional financial assistance may be provided to
the Government of Bihar to complete the Uttar Koel



